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OPEN COl.S 

CE Nr RA t AD~1IN ISTRAT IVE TR I EUNA L 

ALlAHABAD BEl'tH 

ALlAHABAD. ----
Allahabad the day 13th May 1 997 . 

ORIGINAL APPLICATION NO. 377 OF 1997. 

CORAM : Hon 'b le Mr. S. Das G upt alfl ~iembe r (A) 
Hon 'b l e ~Ar. T. L. Ve rma• Member (J) 

D inesh Chandra Mahe shv1ari, 

S/o late Shri Avadh Behari Lal, 

v·orking as _Helper f<halasi Diesel Shed. 

Izzatnagar . Bare illy. 

(By Advocate Shr i Prakash Krishna). 

Versus 

l. lh ion of India th rough 
Divisional Railway Man ager, 

• • • • • • • 

N. E . Railv ay, Izzatnagar. Bareilly. 

2. Senior Divisi onal Personnel Officer, 

N.E.Rail~·ay, I z zatnagar . Bare illy • 

Applicant • 

--

••••• Resp ondents. 

(By Advocat e •••••••••••••••••••• ) 

ORDER (ORAL) 

By Hon 'b l e Mr . S. Das Gupta, Membe r-A 

l . Heard the learned counse 1 for the applicant. 

2. From the averments it appears that the app licant 

was allCNJed to appear in a supp l ementary t est for 

select ion to the post of Diesel Fitte r Grade III 

by the order dated 20 .12.1994 ih.-f.tt.!~~ against 
"' . 

25% quota. He v·as called f or viva voce also after 

the written t Pst by the order dated 2C.2 .19C'6 . 
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The applicant •s grievance is that although a long time 

elapsed since then result has not been declared9~ 

!t is possible that the applicant did nat 

succeed in the test. The applicant has not brought out 

any rule, nor the learned counsel for the applicant 

cited before us any rule under v.hich the result has to 
.. 

be declared, even if the ca ndidate fails in the 

examinatio~.i ·However, we have noticed that the 

applicant had submitted a representation dated 

a;a~l996 followed by several other representations 

r equ esting the authorities concerned to declare his 

result and it is alleged that these representations 

have not been acted upon.i 

4. Since the applicant as a lone candidat:e in l I 
a supplementary examination, irrespective of the faet a:~ (fi 
whether or not there is any rule for notifying the 

result in cas e the can didate failed in the examination, 

we consider it appropriate that his r epresentation 

be considered and disposed of by the respondents.-

In case he has failed in the examination, this fact 
/I 

can be notified to him; 

On our direction Shri Prashant Mathur has 

taken notice of this case. We dispose of this 

application with a direction to the respondents 

to consider the aforesaid r epresentations and dispose 

of the same by notifying to the applicant whether 

or not he has qualified in the examination. This 

ma y be done within a period of four weeks from the 

date of the communication of this order $ 
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A copy of the order alongwith a copy 

of the o~A•• meant for respon dents be given to 

Shri prashant Mathur by the office·.1 

am/ 

-..... 


